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i ,
N!.Qsaut ¢ Hon'ble Mr,ustice A.K,Chatterjaer Vice-Chajirmen,

Hon'ble Mr.M.S.Mukherjees Administtativg Merber,

SATYANARAYAN CHATTERJEE
Vs .

UNION OF INDIA & ORS,
(POST)

For the applicant s Mr,S,R.Kars counsel,

For the respondentss MreS.K.Outtas coungel,

ORODER

AR U NN

The appl.!catxm Por amendment being M.A, 094 of 1996,
for implesding party respondent is allowede The cauu title
of the G.A, be changed accord ingly. ’

ot .
2, Rpplicﬂnt ahallnesrve &i added party tesp{mdmt
AR

;” copy of the amended application alonguith the ﬂnnexures: who
L

may file Teply at least a ueek before the next date, |

3. M.R. 154 of 1996 is disposed of accordingly..

\
4, O.Re42 of 1996 stands edjourned to 11.12.1996.
Raspondante mady file a supplemen tary reply in the meantime.

5. A plain copy of this order be hended to ld.counael
far both sidgs,

(MeSeMuikherjee)
Rdeinistrative Memd er




